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Present2 Mes Mridula Ray, counsel for the zpplicant,
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Present: Mrs. Raj Km. Chepra, caunsel fer the
respensents,

Beard lsarned csunsel fer the respendents,
Learned ceunsel for the respondents statss that
the applicent has reperted far duty at the
place of pesting en 1,8,91 and that the psrioced
of lesave has bssn regularised, Hewmver, the
respendents have paid te the applicant all the

sutstandingf dues en 7,9.91. In view of this,

ans the applicatien is dispesed of having
becems infructmus. The sdecumentsfurnished by
the lsarned cocunsel fer the applicant have issr

kaﬁt ean the recerd,
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After the abeve erder uas dictates,

'Mrs.Nridula Rey appeared ané requested that

she shculd be heard, One pess sver had alreasy
been given in this cass befere the above sreer
was dictated,Therefers, the learned ceunsel fa:

the applicant was net heard, B
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